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SHRI TINDIVANAM G. VENKAT-
RAMAN: Another thing I would like to know 
is whether the eye-witness have been 
examined at all in this case. SO, far nothing has 
been said in this regard. With regard to the 
investigation, so many columns have been 
written in the papers. How far this is going on 
and whether the investigation is going on 
rightly is the question. Our Home Minister 
has said so many things. I am only putting all 
these very important aspects before him for 
his consideration. That is why I said certain 
unravelled mysteries are there and these points 
should be investigated in the best interest of 
the case. 

 

THE       VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): ft is not 
zero hour. We are taking up only listed 
Special Mentions. Were you permitted by the 
Chair? 

 

Clarifications on the Statement regarding 
drought    situation    in    the country 
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". .steps for creating an awareness among farmers 
for taking up alternate crops. Steps have been 
taken to ensure uninterrupted supply of 
power.." 



293 Special [2 AUG. 1991] Mentions       294 

 



295 Special [RAJYA SABHA] Mentions        296 

 



297 Special [ 2 AUG.  1991 ] Mentions       298 

 



 

  

SHRI   SHABBIR  AHMAD  SALARIA 
(Jammu and Kashmir): Mr. Vice-Chairman, 
Sir, I would like to ask the hon'ble Minister 
certain questions with regard to his statement 
which he has made in this House and which 
is, no doubt, a detailed statement and a 
painstaking statement and it is made after 
elaborate consideration of. the situation 
resulting from near-failure of monsoon in the 
country. But certain question remain to be 
asked with a view to move the hon'ble 
Minister to consider' certain aspects of the 
matter. -Firstly, it is submitted that in the 
entire statement it appears that the hon'ble 
Minister's attention has not beed drawn to the 
conditions prevalent in the State of Jammu 
and Kashmir. In the State of Jammu and 
Kashmir the entire Jammu division .is fed by 
monsoon just as Punjab, Uttar Pradesh or, 
Bihar.. But monsoon has failed. The result is 
that in all the kandy area of Jammu region the 
crops have failed. There is no fodder. There is 
near-famine condition. I would, therefore, 
request the hon'ble Minister to apply his mind 
to that side of the. country as .well and to take 
steps so that the lot of the people can be 
ameliorated. In Kashmir the areas which are 
lying on height ' such ' as kandy area are also 
fed by rain water. These are barami lands. 
Barami needs rain, but rain has not come. So, 
the people living there such • as Nomads, 
Gujjars and Gaddis are suffering for want of 
all these 

and the hon'ble Minister will do well in these 
bad days through which we are passing to see 
that the difficulties of the people are 
removed, and turn his kind attention to those 
who. are suffering from   possible   famine. 

Secondly, I 'would like to request the 
hon'ble Minister to find out whether any 
programme such as food-for-work pro-
gramme can be undertaken in areas where he 
finds that as a result of this natural calamity 
the crop has failed. The hon'ble Minister may 
kindly see what, the foodgrains available are 
with the Food Corporation of India' and that 
is an enterprise which has got ample food-
grains with it and, I think, the hon'ble 
Minister can tap that Corporation for the 
purpose of ameliorating the condition of the 
people who are affected by the failure of rain. 
For that reason the food-for-wrork 
programme may be undertaken, that is to say 
whatever works are- to be done in those areas 
may be got- done by the people and they may. 
be paid in return for their  work  in  
foodgrains. 

Last but not the least, the hon'ble Minister 
has said in para-10 that as early as in April 
1991 the Ministry of Agriculture had written 
to the State Agriculture Production 
Commissioners suggesting Model 
Contingency. Crop Plans to meet the adverse 
situation. That means the Central Government 
had risen to the occasion well in time. But I 
would like the hon'ble Minister to make us 
aware what the reaction was of- the States 
which were approached and which were told 
that they should evolve. Model Contingency 
Crop Plans to meet such a situation as and 
when it arose. With these words T thank the 
hon'ble Minister for making this statement' 
and I hope he will  consider our lot also. 
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DR. NARREDDY THULASI REDDY 
(Andhra Pradesh): Sir, my first question is 
whether the Centre has sent any Central team 
for assessing to the draught-affected areas. 
The second question is whether, there was 
any Central assistance in .the form of interim 
relief to any State. The third is whether there 
are any starvation deaths in any State. My 
fourth question is this in the coming days, 
there are going to be drinking water problem, 
cattle fodder problem, unemployment 
problem, etc., in the rural areas. The 
statement is totally evasive. It has thrown the 
entire burden on the States. I would like to 
know from the Minister whether the Central 
Government has started any anti-drought 
schemes and allotted any money to the 
Department of Rural Development to help, 
the States. Before and during the Gulf War, 
ecolo-gists, scientists and environmentalists 
predicted that there would be some impact on 
the monsoons in India. I would like to know 
whether there is any -such impact on India. I 
come to my last question. The World-Watch 
Institute based in Washington has, in its 
report said that India  will be facing  famine 
condi- 

tions in the ninetigs. It also stated that this is 
because of gross mismanagement, 
deforestation, denuding of trees and water-
tables going down, etc. Has the Government 
gone through this report? These are the 
questions on which I seek the Minister's 
clarifications. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR      ANNAJI     MASODKAR): 
Now,  Mr.  Narayanasamy. 

SHRI V. NARAYANASAMY (Pondi-
cherry): Thank you very mach, Mr. Vice-
Chairman, Sir. I will put only pointed 
questions. 

Sir, it has been admitted by the honourable   
Minister   of  Agriculture that 
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[Shri V. Narayanasamy] 

the monsoon has not actually reached Delhi 
and other places in, the northern (part of the 
country and there has not been sufficient 
rainfall in this region. Sir, the Minister has 
much experience so 'far as agriculture is 
concerned and he may be knowing one thing. 
Whenever there is a heavy downpour, the 
water goes into the sea. By digging bore wells 
the water can be stored in the underground so 
that it can be used for irrigation purposes by 
the farmers. We can use that water by 
retapping it. This system which was 
introduced has not been implemented in many 
States. I would like to know what is being 
done in this regard. 

Secondly, the loss of crops due to the 
drought conditions prevailing in the western 
part of the country has not been assessed  and 
the statement does not say anything  about it. 
I would like to know what .the actual loss is 
and also. loss in terms of money. I would like 
to know what  the   estimate   is   in  this  
regard. 

Thirdly, there has been pre-monsoon 
showers in some areas in Tamil Nadu and in 
my area, Pondicherry. But, in the southern 
part of Tamil Nadu, this has not taken place. I 
would like to know whether the Central Team 
visited the drought-affected areas and assessed 
the situation there in order to help the States 
concerned. I would like to have clarifications 
on these • points. Thank you,  Sir-. 

 

SHRI H. HANUMANTHAPPA (Kar 
nataka): Sir, with your kind permission 
I want to ask one question. There is a 
difference in giving the Central assistance 
in the case of floods and drought. When 
ever we ask the question, the Ministry 
says that these are the norms fixed by 
the Finance Commission. So, I request 
the hon. Minister to move the Finance 
' Commission ' that both are natural cala 
mities and in ............  

SHRI V. NARAYANASAMY: Drought is   
more   serious. 

SHRI   H.   HANUMANTHAPPA:   .... 
• getting the Central assistance, floods and 
draught should not be discriminated. The 
norms of assistance should be changed. So, I 
request the Minister to move the Finance 
Commission highlighting the cala- 
" mities as well as the sufferings of' the 
people in the case of floods as well as drought 
and find an equitable solution for  both. 

THE        VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
have a dynamic Minister. .He will do 
everything. 

SHRI H. HANUMANTHAPPA: Every-
time the Ministry answers that these are the 
norms fixed by the Finance Commission. 
Actually, the Ministry has to move the 
Finance Commission. 

SHRI SARADA MOHANTY (Orissa): 
Sir,   I  support   Mr.   Hanumanthappa, 

 



309 Special 12 AUG.  1991 ] Mentions 310 

 

"According  to the latest rainfall figures 
received from the Meteorological 
Office, Amausi. only 7 districts—
Jhansi, Allahabad, Lalitpur, 
Muzaffarnagar, Meerut, Eta- and 
Badau—have received almost normal 
rainfall. Even in these distorts the 
rainfall has not been evenly distributed. 
Eight districts . of the State have 
received 60 to 80 per  cent  of   the   
normal   rainfall. 

Another 10 districts are in the 
category of highly deficient as they 
received only 40 to 60 per cent of the 
normal rainfall. The position is very 
critical in the remaining 38 districts of 
the State where only scantly rain, 
below 40 per cent of the normal has 
been received.'' 
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"The primary responsibility of 
managing natural calamities is that of 
the State Governments. Emphasizing 
this principle, the IX Finance 
Commission recommended ready 
aegsess to resources and autonomy in 
relief operations for the States. On the 
recommendations of the IX Finance 
Commission, from 1st April 1990, a 
Calamity Relief Fund (CRF) for 
linnncing relief expenditure . has ba'iti 
constituted for each State, 75 

per cent of which is contributed 6y the 
Central Government and the balance by 
the State Government concerned. An 
annual contribution of Rs. 804 crores for 
the State CRPFs has' been envisaged for, 
and of this amount Rs. 603 crores are 
contributed by the Central Government. 
Fifty per cent of the Central share of the 
CRF for the year 1991-92 has already 
been released to States. The State level 
Committee, headed by the Chief Secretary 
of the State, is empowered to decide on all 
matters connected with the financing of 
the relief expenditure, including norms of 
assistance. The State Governments are 
required to meet all expenditure on relief 
operations   from the   CRF.*' 
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THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): The 
House is adjourned till 11 a.m. on Monday, 
the 5th August. 

The House then adjourned at 
twenty-five minutes past six of the 
clock till evelen of the clock on 
Monday the 5th August 1991. 


